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ORDER
Per Bench :

This is an appeal filed by the assessee against the order of the Ld.
Commissioner of Income Tax (Appeals), NFAC, Delhi [hereinafter referred
to as “the Ld. CIT(A)”] vide order No. ITBA/NFAC/S/250/2024-
25/1066018198(1) dated 25.06.2024 passed u/s. 250 of the Income Tax
Act, 1961 (hereinafter referred to as “the Act”) for AY 2015-16.

2. Shri Sanjeev Kr. Anwar, Advocate appeared on behalf of the assessee

and Shri Ashwani Kr. Singal, JCIT, DR appeared on behalf of the revenue.

3. Facts of the case in brief are that the assessee filed its return of
income of Rs.1,80,94,393/- on 18.03.2017. In the assessment, Assessing

Officer made additions on various counts. On appeal, Ld. CIT(A) confirmed
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the additions as made by the Assessing Officer. The assessee has filed as
many as twelve grounds of appeal but specifically pointed out that the Ld.
CIT(A) has passed the order ex parte without providing sufficient
opportunity of being heard to the assessee. Hence, the Ld. AR of the
assessee prayed before the Bench to set aside the impugned order of the
Ld. CIT(A) and restore the issues to his file for adjudicating afresh. In reply,
Ld. CIT, DR did not raise any serious objection to this prayer of the

asSessee.

4. We have heard rival submissions. As it is noticed that the Ld. CIT(A)
has dismissed the appeal of the assessee ex parte and by a non-speaking
order, however, in the interest of justice and so as to grant the assessee
adequate opportunity to substantiate its case, the issues in this appeal are
restored to the file of the Ld. CIT(A) for re-adjudication subject to the cost
of Rs. 50,000/- (Rupees Fifty thousand) only payable to Bihar State Legal
Services within sixty days from the date of this order and receipt of the
same would be produced before the Ld. CIT(A) at the first hearing. Should
the assessee not pay the abovementioned cost within the prescribed period
of sixty days from the date of this order, the order of the Ld. CIT(A) shall

stand confirmed.

S. In the result, the appeal of the assessee is partly allowed for statistical

purposes.

Order dictated and pronounced in the open court.

Sd/- Sd/-
(Rakesh Mishra) (George Mathan)
Accountant Member Judicial Member

Dated: 2nd April, 2025

JD, Sr. P.S.
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